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t'.No. I l-33/2019-lA-IlI
(iove rrrtrent o{' lnitia

Ministly o1'H,nvtrottnrcnt. Forest antl Climate Changc
(lA.lll Section )

Indira I'arYavaran Bhau'an,
Jor Bagh Road, Nerv Dclhi-3

Dated: l*t Nove mber. 2019

To,
M/s Tarnil Nadu Trat.,rnission Corporation Ltd ('IANTRANSCO),
A-10, Thiru Vi-Ka Ii ustrial Estate,

3'd Floor, 230 kV GII SS Campus,
Guindy, Chennai - 600032

Sub: CRZ Cleuran& lor erectioa ol tra sn issiofi tower and transmission

line lor 400 l{?' and 765 KV power evacuatian Lines a, Tamil Nadu '
reg-

Sir.

This has rcf'eI"ence to your online proposal No. IA/TN/CP'211636412019
received in this Ministry for CRZ Clearance of the abovc mentioned project proposal,

in accordance with the prov rions of the Coastal Rcgulation Zone (CRZ) Notification,

2011 issued undcr the Envii tmcnt (Protection) Act, 1986.

2. The proposal rvas ,:onsidcrccl by the Expert Appraisal Comrnittee (EAC) tbr
lnfrastructure Developrnent. Coastal Regulation zone, Building/ construction and

Miscellanecus projecls. in its 224,h meeting held on 24.09.2019. The details of the

project as per the docunlents submitted and presented during the aforesaid meeting are

as under:

(i) The proposed project involves erection of overhead transmission tower and

transmission lines for 400 KV Power evacttation line from SF,Z to Ennore

Thermal Power Station (ETPS) expansion project; Ennorc SEZ to North

Chennai Pooting Sta on; ETPS expansion project to NC Pooling Station and

765 KV Power eva ation linc from North Chennai Thermal Power Station

Stagc-Ill (NCTPS-IL to NC Pooling Station at Ennore, Tamil Nadu.
(ii) The transmission line (overhead) having total length of 3906tt.38 m out of

whiclt 27244.1lm ,*.ill fall under. CRZ. Thc activity comprises of setting up of
124 nos. of overhead to\.crs, out of which 7l nos. of towers falls under cRZ.
The transmission linc consists of tr.vo lines 400 kV transmission line and 765

kV transmissiorr Iine respeclivcly.
(a) The total length oi 400 kV transmission line is 31,673.78 m out of which

22,597 .'7 5 m is proposed under CRZ arca. The details are given below:
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(b) Thc total length ol 765 kV transmission line is 31,673.78 m out of which
22,597.75 m is proposed under CRZ area. The details are given below:

Description

Proposed 76-s KV
Transmission
Line

l'otal

CRZ-
Classification

(irand'l'olal

Length in
NIeter all

,.\+B) 9.r_607

\o. of
Tou ers

23

{ iii)

(iv)

(v)

(vi)

CRZ

IA

'I-orve r
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n

Olerhcad
Line
Crossin

Transmission Linc Ol'erhcad )
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-l'otal l-cn .100 k\'& 765 k\

Transnrission Tou er Nos.
7t

Non CRZ Area
Total 400 k\' & 765 k\'

The project activity passes through CRZ lA. CRZ IB (The area between LTL
and HTL), CRZ II (Developed Areas), CRZ III NDZ (Arcas up to 200 rn
from HTL), CRZ M (Tidal influenced water body).
The span length i.e. distance betrveen each torver is increased and the design of
towers is considered bascd on increased span l' ,gth in order to avoid torver
locations in the CRZ I A areas.

In CRZ II & CRZ I II zones, the location of tt vers is proposed away from
human settlements.
Tower Location and Overhead Line Crossing
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NCPS), AP6. 64., 7, t3, t4,
r8, 19. 20. 2t,26,27 (SEZ to
ETPS

l0 -12 nos.

APtl, I I (SEZ to NCPS),
APll,12. 15. 16, 17(SEZto
ETPS)
AP25 (SEZ to NCPS), AP32, APt t. t6.
33 SF)Z tO ETPS t7 19.20

(vii) The hesh water c about 3-5 KLD will be required during the peak

construction phase a' r it will be sourced through private tankers.
(viii) 80% of the mangro\res were less than 2m height, the height of Avicennia

narina varies from I to 8 m. Trees >5m height were observed along the
Southem end of the creek.

(ix) Mangroves falling under the support pillars (of the steel bridge ) will be
removed and replanted in the ratio of I :6.

'l'owcr

Location
Number
Plants to
Rcmoved

of
be

Number of Plants lo
he Trimmed

Tower
AP29

no Accesr
platfor

through 'f ower no. A P20

Access through Tower no. AP I 9
platfornr

Clearing of sparsely
distributed shrubs (20
m)

Tower
AP3O

nr)

Tower
API9

Clearing of sparsely
distributed shrubs (25
m)

20mX3m

Torver
AP2O

n() 20mX3m

12rnX -1 m 35 40 nos.

Access
Platfornr

rlV

8 -10 nos 25 - 30 nos.

Il -10 nos 25 - 30 nos.

Tower
AP35

n()

'l-orv 
e r

Location
Access
Platfor,,

x

Nu mber
Plants to
Renroved

of
be

AP 5, 8 (ETPS to NCPS),
APl7, 19,41,42(SEZto
NCPS), AP22, 23, 24. 25, 28,
29, 30. 3r. 36. 38, 39, 40, 41,

AP 8,9, 10,

13, 14, 15,

l8

42,43,44,45 SEZ tO ETPS)

II

III
INDZ)

IVR

'l'ower no AP36 8 -10 nos

Number of Plants to be
Trimmed

25 - 30 nos.

Tower no AP37 Clearing of sparsely
distributed Prosopis (394
m)

Tower no AP38

Access through Tower no AP36
platform

15mX3m

i0mX-l rn

l2 -15 nos 70 - 80 nos.
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(x)

(xi)

ugh Torver no AP3t't
shrubs (60 rn)

One of the ways to avoid the bird collisions is to improve their visibility. For
this purpose. various rneans are used, like rnarking the wires with special
spirals or bird diverters. Diverter can be used to alert the birds while
cr ossing/passing through to avoid collision.
Total project cost is estinlatetl to be 419.76 c res wherein the cost of the

project in CRZ is Rs. 337.44 crores.
Total ernployment generated will be 300-500 Nunibers
The Tarnil Nadu Coastal Zone Managemcnt Authority has recornmendcd the

above proposal for clearancc vide their letter No. 1352418C .3/2019- I, dated:

19.08.2019.

(xii)
(xiii)

3. Based on the recommendation of the Tamil Nadu Coastal Zone Managcment

Authority issued vide its letter No. 13524/EC.3/2019-1, dated: 19.08.2019' and

intbrmation submined as at para no. 2 above and infbrmation provided during the

prcsentation before the Expert Appraisal Comminee and others, the Ministry of
Environment, Forest and Climate Change. in agceptance rf the recommendation of the

Expert Appraisal Committec (CRZ), hereby accords RZ Clearance to the above

project viz 'Erection qf' overlrcod tra smission lou'er a. d lrunsmission lines Jbr 400

Kl: Pov'er evacuation line from SEZ to Ennore Themral Power Station (ETPS)

expansion project; Ennore SEZ to Nonh Chennai Pooling Station; ETPS expan-sion

project to NC Pooling Stution and 765 KV Power et'atuation line.from North Chennai

Thermal Power Station StageJII (NCTPS-III) to N(' Portling Station at Ennore, Tomil

Natlu', under the provision of CRZ Notification, 201I and amendments thereto and

circulars issued thereon, and subject to compliancc of the following specific and

gencral conditions as under:

PAR-I'A - SPECIF IC COI{DI'l'l0NS:

(i) Necessary clearances under rhe Forcst (conserv ion) Act, 1980 fbr diversron

of rnangroves for obtaining ROW for the transmi..' ron line shall be obtained.

(ii) A revised and robust conservation, plantation of native Inangroves and

management plan lbr immediate implcmentatir.rn in consultation with the

concerned agency in thc State shall bc subrnittcd within six months to the

conccrned agency in the State Covemment and to the Ministry for records.

(iii) Any physical inliastructure setup during construction period shall be rcmoved

sirnultaneously with completion of laying of each segment of the erection
project.

(iv) As per the Ministry's Ofl'ice lvlemorandum F.N

May, 2018, and proposed by the project prop<

crores i.e @1.5% of project Cost) shall be

22-65i2017 -l{.lll dated l't
lnt. an amount of Rs. 5.06
.:arrnarked under Corporate
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Environment Respon:;ibility (CER) for the activities such as support to local

govemment, schools. sanitation and health including construction of public

toilets iu the surrounding villagcs. as per need based assessment carried out.

The activities proposed under CER shall be restricted to the affected area

around the project. -he report of compliance of this to be submitted to the

regional office of Mr |F&CC within onc year.

(v) As an abundant prelaution. thc project proponent shall get a detailcd bird
collision prevcnlion plan prcpared in consulfation with a reputed institute
known for their work on rnigratory species. Appropriate inrplementation of the

recomrnendation shorrld be done in timc bound manner and prior to the

operationalization of the tlansmission. The details of the institute roped in for
the task shall be furriished to thc conccrned Regional Office of the Ministry
within six months from the grant of clearance. If necessary, adequatc financial
provision be made for deploying bird diverters or any such nteasures

recommended in the pr oposcd study.

(vi) No construction (inch,n;ng cementedlconcretised parking space for vehicles) shall be

made in the NDZ aree

(vii) Management ol sotid u,aste in accordance with the Solid Waste Management
Rules, 2016 shall be strictly irnplernented.

(viii) AII conditions/reconrmendations stipulatcd by the Tanril Nadu Coastal Zone
Management Autlrority (TNCZMA) vide their letter No. 13524/EC.3/2019-1,
dated: 19.08.2019, shall strictlybe complied with.

(ix) 'Consent to Establish' and /or 'Consent to Operate' shall be obtained from State
Pollution Control Board under tlre provisions of Air (Prevention and Control of
Pollution) Act. l98 l tnd / or the Water (Prcr.,ention and Control of Pollution)
Act, 1974, as rrray be pplicable.

(x) The quantity of frcsh lva{er usage, watcr recycling and rainwater hawesting
shall be measureri and recorded to monitor the water balancc as projccted by the
project proponenl. The record shall be subrnitted to thc Regional Ollice, of the

Ministry along with srx monthly monitoring reports.

(xi) There shall be no dressing or alteration of the sand dunes present in the vicinity
and the sarnc shall be kept undish-rrbed. No alteration of natural features
including landscape changes shall be undertaken for beautification, recreation
and other such purpose.

(xii) Construction shall , slrictly in accordance with the

Notification, 201 I an , as amendcd frorn time to time.
provisions of CRZ

6o
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(xiii) No pcrmanent labour camp, rnachinery and matctial storage shall be allowed in

CRZ area.

(xiv) 1'ernporary toilets rvill bc provided for all con uction labour. Suitable toilet

{ixfures for water conservation shall be providt, . Fixtures for showers. toilet

flushing and drinking should be of low flow eithcr by use of aerators or pressure

reducing devices or scnsor based control.

(xvi) All liquid waste arising ttorn the proposed devclopment will be disposed of'as

per the norms prescribed by Centrallstate Polluti'rn Control Board. There shall

nr:t be any disposal of untreated effluent into I : sea/coastal water bodies. It

shall be ensured that thc wastewater gencrai ir.l is lreated in the STP as

committed by the project proponent. The treated \4'aste water shall be reused for

landscaping, flushing and / or HVAC cooling purposes etc. rvithin thc

development. The project ploponent should also rnake alternale arangentent for

situation arising due to rnalfunctioning ol STP. There shall be regular

monitoring of standard parameters of the efllucnt discharge from STP under

intimation to thc SPCB.

(xvii) Any hazardous wastc generated during construction phase, shall bc disposed off
as per applicable rules and norms with necessary approvals of the State

Pollution Contol Board.

(xviii) Project Proponent shall ensure regular operation r Id maintenance of thc STP to

meet the effluent dischargc stan&rds laid down Ladcr the rules and should also

meet conditions (if any) sripulated in consent to Bstablish and conscnt to
Operate.

(xix) Ambient noise levols should conform to rcsideniial standards both during day

and night as per Noise Pollution (Control and Regulation) Rules. 2000.

Incremental pollution Ioads on the ambicnt air and noise quality should be

closely monitored during construction phase. Atleqrrate measures shorrld be

nrade to reduce anrbient air and noise level durittg construction phase. so as to

conform to the ambicnt noise standards.

{xv) Disposal ofmuck during constniction phase should not create any adversc eiftct
on the neighbouring communities and be drsposed taking the nccessary

precautions for general safety and health aspects of people' only in approved

sites with the approval of conrpetenl authority.

6l
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(xx) Diesel power generating sets proposed as sol e of back-up power should

confbrm to rule s notified under the Environn[ rt (Protection) Act, 1986 lor
diesel generator sets.

(xxi) Energy conservation rneasures like installation of CFLsITFLs for the lighting

the areas outside the building should be integral part ol the project design and



(i)

(ii)

(iii)

(iv)

(v)

( vi)

(vii)

should be in place befbre project commissioning. Used CFLs and TFLs should

be properly collccted and clisposed off/sent tbr recycling as per the prevailing
guidclinesi rules of thc regulatory authority to avoid mercury contamination. Use

of solar pancls may be done to the cxtent possible.

A copy of the clearance lencr shall be uploaded on the wcbsite of the conccmed
State Coastal Zone Managerncnt Authority/State Pollution Control Board. The

Clearance lctter sh:'rr also be displaycd at the Regional Officc, District
Industries ccntre and ollector's Otfice/ 'tchsildar's otfice fbr 30 days.

A six-rnonthly nronitoring report shall need to be submitted by the project
proponent to thc concerned rcgional Oltlce of this Ministry regarding the

implcmentation of the stipulatcd conditions.

The Ministry of Envilonrncnt, Forest & Climate Change or any other conrpetent
authority nray stipulate any additional conditions or modify the existing ones, i{'
necessary in the interest of environment and the same shall be complied with.

Concealing lactual data or submission of false/fabricated data and failure to
comply with any of t r: conditions mentioned above may result in withdrawal of
this clearancc and rttract action under the provisions of Environrrrent
(Protection) Act, I 98.,.

The above stipulations would bc enforccd among others under the provisions of
the Watcr (Prcvention and Control of Pollution) Act, 1974, the Air (Prer,ention
and control of Pollution) Aot. 1981, the Environment (Protection) Act, 1986, the
Public Liability (Ins'rrance) Act. 1991. the EIA Notification,2006 and thc
extant CRZ rcgulations-

Full co-operation shall bc extcndcd to the officials from the Regional Ofllce of
MoEF&CC, during monitoring of irnplcmcntation of environmental safeguards
stipulated. It shall t. ensured that documents/data sought pertinent is made
available to the monr ,ring tearn. A cornplete set of all the documents submitted
to MoEF&CC shal be lorwarded to the concemed Regional Office of
MoEF&CC.

In the case of any change(s) in the scope of the project, the project would
require a fresh appraisal by this Ministry.

The Ministry reserves thc right to add additional safeguard measures
subsequently, if considered neccssary, and to take action to ensure effective
implementation of the suggested safbguard measures in a time bound and

satisfactory manner, including revoking of the environment clearance under the
provisions of the Enr_ ronmental (Protection) Act, 1986, for non comPliancT

v-
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(ix) All other statutory clearances such as the appro als for storage of diesel from

chief controller of Explosives, Fire Department, Civil Aviation Department,

Forest Conservation Aci, 1980 and Wildlife (Protection) Act,, 1972 etc. shall be

obtained.asapplicablebyprojectproponcntfromtherespcctivecompetent
authoritics.

(x) The project proponenr should advertise in at least t*,o local Newspapers widely

"irculat"d 
in the region, one of which shall be in the vemacular language

informing that the f,rojcct has been accordcd CRZ Clearance and copies of

clearance letters are available with the State Pollttion control Board (SPCB)

andmayalsobeseenonthewebsitcoftheMinisl,ofEnvironment,-Forestand
climate Change at http://www.envfor.nic.in. Thr ,dvertisement should be made

within Seven rlays tiom the date of receipt of the llearance letter and a copy of

the same shouldie forwarded to the concemed Rcgional Office of this Miristry'

4. This clearance is subject to final order of the Hon'ble Supreme court of hrdia

in the matter of Goa Founda'tion vs Union of India in writ Petition (civil) No'460 of

2004 as may be applicable to this project'

5.Anyappealagainstthisclearancesha.llliewiththeNationalGreenTribuna.l.if
pr.1...r.J,',.ulir,in a feriod of 30 days as prescribed under Secrion l6 of the National

Green Tribunal Act, 2010.

6. A copy of the clearancc letter shall be scnt t the proponent to concerned

Panchayat, 2illa parisadMunicipal Cotporation' Urba' .Local 
Body and.the Local

NEO, if any, from whom suggistions/ ieprescntations' if any' wcre received while

processing thc ProPosal.

7. The proponent shall upload the status of cornpliance of th-e stipulated

conditions, including results of monitored data on theil website and shall update the

r"*. p..i"ai"ally. lt shall simultaneously be sent to the Regional Office of

tUoff&CC, the rispective Zonat Oltice of CPCB and the SPCB'

tJ.Theenvironmentalstatementforeachfinancialyearending3l''Marchinform.
Vasismandatedtobesublnittedbytheprojectpropcnenttothe-concernedState
pollution Control Board as prcscribed undcr the Enviror lent (Plotection) Rules, 1986'

as amended subsequently, .hull 
^lto 

be put on the web' r'e of the cornpany along with

,i. .",", of compliancc'of clearance .onditiont and sha,r also he sent to the 
,espective

Regional Office of the Ministry by e-mail' 
,t).q,

($'. Bharrt Singh)
Director (CRZ)

Copy to:
t . ' tUe Principal Secretary. Environme & Forests Departrnent (EC-3)' Govemment

of Tamil Nadu, Secrelariat. Chennai - 600 009
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2. Thc Chairman, Tamil Nadu Coastal Zone Managetnent Authority, Environment &
Forests Departnrent (EC-3), Govemment of Tanril Nadu, secretariat, chennai -

600 009
3. Thc Member Secrctary i--enlral Pollution Control Board, Parivesh Bhavan, CBD

cum Office Complex, E t Arjun Nagar" Delhi - 32

4. The Member Secretarv, lamil Nadu Pollution Control Board' No' 76, Anna Salai,

Guindy Industrial Estate, Race View Colony' Guindy, Chennai - 600 032

5. The Mcmber Secretary, Tanril Nadu coastal ZoIe Management Authority.
Department of Environment. No. l, Jeenis Roarl, Panagal Building, Ground ['loor,
Saidapet. Chcnnai - 600 015

6. The Deputy Director Gcncral of Forests (C), lV{inistry of Environment, Forest and

Climate Change, Regional Oliicc (SEZ), I and Il F'loor, Handloonl Export Pronrotion

Council,34, Cathedral Garden Road, Nungambakkam, Chennai - 34
'7 . Guard Filel Rccord File/ Monitoring Cell.

(w Singh)
Director (CRZ)
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